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Suicide by Clerk of PHS 

416; ClR. BIZA Y SONKAR SHASTRI: Will the Minister 
of FINANCE be ple .. ed to state: 

(a) wh.ther a bank clerk in the Punjab National Bank 
committed suicide alongwith his wife in March, 1998 who 
was suspended after 'fraudulent deal'; 

(b) If so, the 'fraudulent deal' committed by the clerk 
and the details of other bank employees involved in the 
deal; 

(c) whether the Central Bureau of Il"vestigation has 
registered casea against bank offic.rs for embezzlement 
and connivance with cheats; and 

(d) ii so, the number of such cases registered by the 
CBI and the present status of the cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R JANARTHANAN) : (a) to (d) 
Punjab National Bank (PN&j have reported that Shri Anil 
Kumar Gupta. a Clerk who was working at Shakur Basti 
branch. committed suicid. along with his wife on 12.3.1998. 
PNB have further reported that Shri Gupta was suspended 
on 9.3.1998 for allegedly indulging in fraudulent transactions 
through accounts opened in the name of his wife at Rani 
Bagh branch of the banI.;. On the basis of irwestigations, 
one Senior Manager. one Manager, two Officers, two 
Clerks and one Special Aaaistant besides Shri A.K. Gupta, 
were placed under suspension. 

PNB have registered a case with Delhi Police. The 
bank have allo reported that Central Bureau of Investigation 
have not registered any case so far in the matter. 

417. SHRI T. GOVINDAN : Win the Minister of 
INDUSTRY be ple .. ed to state: 

(a) wheth.r the Government have considered the 
various d.mandl of Khadi & Village Industri.s Commiaaion 
including r.storation of rebate to improve the decline in 
.al. which dir.ctly improve the liv.llhood of mUlions of 
worke,. e.peci.11y the wom.nfolk in the villag.s; 

(b) If .0, the ~t.lI. th.reof .Iongwlth the action taken 
in this regard; and 

(c) If not, the r ••• on. thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) .nd (b) Yes, Sir. Con.ideratlon and dllposal 
of various demands r.l.ed by Kh.di & Village Indu.tri •• 
Commi •• ion from lim. to tim. i. a continuing proc •••. As 

regards rebate, it may be stated that the normal rebate 0 
10% for whole year and special rebate 0 10"0 for a period 
of 90 days during the festival season on Khadi and Khadi 
related items were being provided during 1996-97. 

In order to further extend support to Khadi in the 50th 
Anniversary of India's Independence, Government had 
announced a special rebate of 150/0 in lieu of and inclusive 
of normal rebate on sale o! Cotton, Woollen and Silk Khadi 
and Polyvastra during the period 15.8.97to 14.8.1998. An 
extra rebate of 1 0% for 90 days in addition to special rebate 
o! 15"0 (already allowed) was also announced on the 
occasion of Gandhi Jayanti to be available during the 
period 2.10.1997 to 14.8.1998. Rebate on sale of Khadi 
and Polyvastra to Government and Government aided 
institutions etc. was also allowed as hithertofore. 

In order to settle the outstahding rebate arrears as on 
31.3.1997 to the tune of Rs. 125 crores and additional 
burden of rebate on account 01 50th Anniversary of India's 
Independence, Government provided an additional grant 
of Rs. 136 .55 crores in addition to the normal budget 
provision of Rs. 84 crores during 1997-98 to clear the 
rebate claims. 

(c) Does not arise. 

Tenth Finance Commlaalon 

418. SHRI GiRIDHAR GAMANG: Will the Minister of 
FINANCE be pleased to state: 

(a) the main objectives and contents of Tenth Finance 
Commission relating to Panchayats and Municipalities on 
the basis 01 73rd and 74th Conatituiional Amendments 
suggested, year-wise and State-wise; 

(b) the guidelines formulated and funds released so 
far to the States for such schemes, State-wise; and 

(c) thefarmate and measures adopted for monitoring 
the works undertaken so far by the States and the Union 
Government? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) On the basis of the 73rd and 74th Constitutional 
Amendmnets, the Tenth Finance Commission has 
recommend.d grants to Panchayati Raj Institutions and 
Urban Local Bodies in order to augm.nt the Consolldat.d 
Fund of Stat.s to supplement the resourc.s of the 
Panchayati Raj Institutions/Urban Local Bodies in the 
Stat ••. Statewise grants recommended by the T.nth 
Financ. Commission during 1996-2000 are given in 
enclosed Statement-I. 

(b) Guid.lines have been formulat.d for prop.r 
utili •• tion of Local Body grants. Details of grant. r.I •••• d 
to State Governments during 1996-97 and 1997·98 ara 
givan in tha .nclo •• d Statament-II. 
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